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Appbant M Sundar Raj.. was worl<ing. as a iiie.t i3ooing.. 

Supervisor in \Vaitair LXivision ot iast (uast aiwavs and was posted 

within the Aj dh ra Pradesli 	I c ih:ed a disciphnar'1 proceeding whde. 

ilin'/no$ed within Wa.lh•ur 1)vision/ Andhru Pradesli. Under Amiexure-

08 dated 15,017,041,  he faced thepunishment. 1 he. punistimeilt order was 

issued (by art authontv posted withm Andlira Pradcsh) on the Apphcant, 

who was, at the relevant time, posted within Andhra Pradesh. I-Ic preferred 

an appeal to an authontv posted within Andiira Pradesh. The appeal was 

disposed on 1309.04 as is seen under Annexure-AII0) by an authorit 

posted wiiiim the And bra Pradesh Al present., the Apphcant is residing iii 

the District of V isaihi apatnam irt Aidhra Pradeh. B emg aggrieved by the 

punishnicut order, (pas.ed under .Amiexurc-AJ$ dated 15.07 04) and the 

appellate order (passed under Aimcxure A! () dated I 3 .UY. 0 the Applicant 

has preferred this (Jngmai ppticatlon under ACKIII 19 of the 

Administrative Tribunals Act, in this U erich of C AT, located at C ultack, 

ii aV)flg tcmtoriai. un.sdi etion onk within the State of,  ( )nssa. 

' For the reason of Rule ( of Centrai Adnlinistra!ive Tribunal 

(Pr(?cedure) i.uies. 1987, this U A. is,  not matntamabte before t.tiis. B enrti of 

CAT, having headquarters at Cuttack. Rule 6 of CAT Proccdure) Rules 

1987 (as amended by Govt. of India notification dated 11 October, 1988 

and taken effect from 24' October, i988 is extracted herein below for a 

ready rcierence-, f._, 

O 



"6. Place of filing application- (1) An application shall 
ordinarily he filed by an Applicant wit.h the Registrar of 
the Bench within whose jurisdiction- 

(fl 	the Applicant is posted for the time being, or 
the cause of action, wholly or in part, has arisen: 

Provided that with the leave of the Chairman the 
jThcation may be flied with the Registrar of the 

Principal Bench and subject to the orders under Section 
25, such application shall be heard. and disposed of by the 

nch whi'h ia ur di'tiln ovur ilic matte;. 

'Vj 	' 	u 	I ' 	ii 1flt 	li 'ti 	 t I 

person who has ceas(,-d to be in service by reason of 
retirement, disnissat or termination of service may at his 
option file an appiication with the Registrar of the 13 ench 
within whose jurisdiction such person is ordinani 
rethng at t.ii time of filing of the application." 

. )ffiCC.. the ;\ppticant is residing within the territorial 

junsdietion of Hydenihad Bench of the CAT and, since disciplinary 

proceeding against the Applicant started, continued, and completed at a time 

when the Applicant was postcd within Andlira Prad.esh, and since, Appellate. 

Authority, posted within the Andhra Prades'ii 1. passed the appellate order 

'within Andhra Pradesh, the entire cause of action (for an application under 

Section 19 of the Administrative Tribunals Act, 	1985 by the Applicant) 

conies within the territorial jurisdiction of the ityderabad Bench of this 

Central Administrative il'rbuna and. therefore, tins case is certauiiv not 

maintainable witftu the terruorLa un sdiction of C uttack Bench of the C A U, 

having temtonat lurisdictlon within the State of ()ns:sa. That apart. the,,j1 
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Applicant is presently residing within Andkra Pradesh and, on that count 

aiso, this case is not maintainable. 

4. Mr. Achintya Das, Ld.. Counsel ft'r the Applicant, having 

faced with, this territorial jurisdiction point, has pointed out that the 

Applicant has smiultaneously approached the Revision at Authority for 

redressal of his grievances and, that, since the Revisional Authority is posted 

withrn the territorial jurisdIcHon of Cuttack Bench of the CAl, this case may 

tie entertained ty tIns fl ench 

5Rcvi,io. is not a. nght of a Railway servant.. Right to revise a 

punishment vests with the authorities of the R ailways fir the reason of Rule 

25 of the Railwa Servants t:Discipiine and Appeal) Rules, 1968. Rule 25 of 

the Railway Servants Discipiine and Appeal) Rules, 1968 reads as under: 

" 25. Revision I ) Notwithstm-iding anything contained 
in these rulcs 
(i) 	the President, or 
(i) 	the Railway Board, or 
(iii) the (Jeliera! Manager of a Zortal Railway or an 
auth,ority or tflar t4u in any other Rathway unit oi 
Administration, in the case of a Railway servant under 
his or its control, or 
iv) the appellate authority not below the rank of a 

Deputy Head of the Department or a Divisional 
superintendent in cases where no appeal has been 
prefned, or 
(v) 	an other authority not below the rank of a l)eputy 
11 cad of Department or a Divsionat supenntendent, in 
the case of a Raiiwnv servant servui, under its cont:roL 

May at any time, either on hi or its own motion or 
otherwise, call ft'r the records of any mciuiry and revise 
any order made under these rules or under the rules 



repealed by rule 29 and may, after consultation with the 
commission where such consultation is necessary- 

(a confirm. niodity or set aside the order; or 
bj confirm, reduce, enhance or set asdc. the 

penalty imposed by the order, or impose any 
penalty where 110 penalty has been imposed; 
01 

(c) remit the case to the authority which made the 
order or to any other authority directing such 
authority to make such turther (lrY as it 
may consider prr in hc crcumstanccs ol 
the case; or 

f(;j pass such other orders as it may deem fit; 

provided that- 

	

a) 	no order imposing or enhancing any penalty shall 
be made by arty revismz, authonty unless the Railway 
servant has been given reasoliable opporturnty of mal4ing 
a rcpresentatlon against the penalty proposed; 

	

b 	where it is proposed to impose any of the penalties 
specified in clauses 	 cl (v) to (ix) (both inusive) of Rule 6 
or to enhance the penalty imposed by the order under 
revision, to aiiy of the penalties specified in these clauses, 
subiect to the provisions of Rule 14, where no enquiry in 
the manner laid down in Rule 9, has already been held, 
no such order shall be passed except after consultation 
WIth the Comrnssion where such consultation AS 

necessary and unless ssklch inquiry has been held, and 

	

(c) 	subject to the provisions ol Ride 14, the revising 
authority shall- 

	

(i) 	where the enhanced penalty which the revising 
auth.onty proposes to impose. is the one specified in 
clause (iv) of Rute 6 and falls within the scope of the 
provisions corthiu.ed in sub-rule 2) of Rule I I; and 
(iii where an inquiry ni the manner laid down 111 rule 

.has not already been held In the case, 

(75 
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ftsel holid 'uch mqurrv or direct that such inuirv 
be hek in accordance with the pr visions of Rule 9 and 
therea.tter, on a consideration of the proceedings of such 
Inquiry, pass such orders as i.t may deem fit 

Provided further that no power of revision shall be 
eerc.tsed under this rule: 
(1) 

 

by the appellate or revisuig auth.onty where it has 
already considered the appeal or the case and passed 
orders thereon and 
(ii) 	by a revising authority unless it is higher than the 
a)pellate authority, where an appeal has been preferred 
or where no appeal. has been preferred and the time limit 
laid down for revision by the appellate authority, had 
expired. 

Note- This prOVISO shall not apply in cas 	si es of revion by 
the Presid ciii. 

Provided further that no action under this ruJe shall be 
initiated by (a') an appellate authority other than the 
President or (b) the revising authorities mentioned in 
Item I v) of sub-rule I ' 

(I) 	more than six 1m)ntts after the date of the order to 
be revised in. cases where it is proposed to impose 
or enhance a penalty, or modify the order to the 
detriment of the Railway scrvant, or 

(dl 	more than one year after the date of the order to be 
revised in. cases where it i5 proposed to reduce or 
cancel the penalty imposed or modify the order in 
favour of the Railway servant. 

Note (I 1- The time limits for revision of cases 
mentioned in this provish a o sll be reckoned froni the date 
of issue of the orders proposed to be revised. In a case 
where the original order has been upheld or modified or 
set aside by the appellate authority, the time limit shall be 
reckoned from the dah. o isue of .i ;anc]latc orders 



NOSe (2)- When rev sion is undertaken by the 
Railway board or the General Manager of a zonal 
Railway or an auihori.ty of the status of a General 
Manager in any other RaIjAklay U nit or Administration, 
when the are higher than the appellate authority, and by 
the President, even when he is the appellate authority, 
this can be done without restriction of any lime limit. 
('2) No proceeding. for revision shad be commenced until 
after- 

i) 	the expirv of the period of limitation for an 
appeal. or 
the disposal of the appeal, where any such 
appeal has been prefenecL 

Provided, that the provisions of this sub-rule, shall not 
apply to the revision of punishment in case of railway 
accidents 

6. An incisive analysis of the language appended to Rule '25 of 

Railway Servants (Discipline and Appeal) Rules, 1968 goes to show that the 

Revisional Authority may, at any time, either or his or its 0W11 motion or 

otherwise, call for thr records of arty,  uiquirv and 'revise any order made 

under the Rules. It also shows that whenever appeal has not been preferred, 

the Appellate Authority imvv exercise the revisional powers. Thus, 

Revisional Authority can exercise the powers to scrutinize the records of the 

Disciplinary Authority for confirmatlon or modification of the order passed 

by the Disciplinary Authority or set aside the same. The Revisional 

Authority has also got the powers to enhance or reduce the punishment. The 

Revisional Authority has also got power to remit. the case. But no where 

H 

right has been created with the R"U'l-Way servant to insist for revision of an 

order passed against him At best, for the reason of the word otherwise' 



I 

1 

used in Sub Para. I ot Rule 25. a Kai.twavs servant can 	the kevisionai 

A uthoritv to rile his reisionaturisd.lctioni but not as of right. 

7 Apart from what has been discussed above, the Appedant has 

on \  represented to the Revisional Autority who is posted 	thin the 

te.rntonal unsdictioii o this I rit3unal, ftcrevision has been tiled on 

22.01.05. And, it has been disclosed by N. 	Achint.ya Das. Ld. Counsel 

appearing for the Appiicaiit that the kevisional Authority is still in session of 

the matter and, has not yet. passed any order. Thus, this case is a premature 

one on the face of the fact that a revision petition is still pending. 

Judging frcm bol ii the angles, this: case at the instance of the 

Applicant (who is residing within t.h.e tcrnt orial jun.sthc.tion of Flyderabad 

.Ucnch of the CAT) is not m.aintamabie and, therefore., tile same is dismissed. 

L o Ewvc 	rcvOTh .. pcnçg 1)rtonn.me.Lus 

c!.ILk the cesh 	h.Ir!Lcl. beforethiespondents 'to ctp:ç,pf  the 

!:21rn ixpeditiouslv, 	I: 	n :1 .1r1cd of 90 d5, 

0 Semi Collics of Oils order to the Respondents, along With 

copies of the (I)riginal Application and free copies of this order be handed 

over to Mr. Achintya Das, Ld. Counsel appearing fbr the Applicant and to 

Mr. R.C.Rath, Ld. Standing Counsel for the Raihvays who were heard in 

extenso. A. free copy of this order be also sent to the Applicant., in the address 

given in the Original Application 
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